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2. Learned Authorised Representative for Revenue submits that in 

spite of notices served on the appellant, none appeared on behalf of 

the appellant nor is there any request for adjournment.  

3. Since the appellant is not interested in pursuing its appeal, the 

appeal deserves to be dismissed for non-prosecution. Consequently, 

the appeal is dismissed for non-prosecution.  

4. Appeals dismissed. 

(Dictated and Pronounced in Court) 

  

(C J Mathew)  

Member (Technical) 

(Dr. D.M. Misra) 

Member (Judicial) 
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